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S S ND R S T NS

Fifty-second Re ort

S R . . S  ( utono ous 
Districts)   resent the Fifty-second 

Reort of the o ittee on Priate 

Me ers ills and Resolutions.

S R D R R S N  ( oshiar- 

ur)  ith your er ission,  would 
like to e ress y grief to the eole 
affected y the  da age done  y a 
cyclone in Doraha  Puna in three 
illages when tractors and  trolleys 
were flown off and there were ten 
deaths

S R S NT S T   ( kola) 

e oin hi in e ressing our grief

MR SP R  ou are a senior 

e er  So e notice  should hae 
een sent to e also   was taken y 
surrise y this  f course, all of us 
are  full sy athy and want that 
so ething should e done for the  
e ire all ery sorry to hear that 
this tragedy has ha ened  Fro  the 
hair,  fully e ress y thy
 a  in full agree ent with you

S M N  M M RS   e are 

all in agree ent with hi.

S R R R  ( hiray - 
kil)   ith your er ission, ay ..

MR   SP R No Then    will
go and  you ring a an who  goes
without  the rules   will not

S R  R  R -   sent 
you a letter  and sought  your er
ission

MR.   SP R   a  not  re

ared for this  eryday so eody 
gets u this side, so eody that side. 
s this the rule of shouting and not 
the rule of law

S R R R    This s
under 377   hae written to you. 
Please a ow e.   f you hear e,

ou will allow e.

MR. SP R   a  not allow
ing, not een half a inute  There is 
no uestion under 377.  f you want 
so ething, at least the hair ust

know what it is there  esterday also
 ade  so e  oseration.   So e 

oseration was ut in y outh, 
trtuch   neer said  neer said that
the ellore incident was not i or
tant  neer  e ressed any  such 
iew   t is ery  i ortant  My 

oseration was  that  was  taken 
arutly, y surrise  There should 
hae een so e notice

S R  R  R   en 
today, we sent letters to you.

MR  SP R   a  going to
a end the rules so that during half
an hour whoeer shouts ost, he will 
carry the day.

S R  R  R     sent
notice yesterday

MR  SP R  That will so 
erits  f it has  so ething to  do 
with the entral oern ent.  will 
e the first an to ad it it   ait 

for a day, it will e seen to orrow

13.06 hrs

ST T M NT  R  NT R M  R
P RTS  F  N T N   MMS

S N  N  R T R

T  D P T-M NST R N T  
M NSTR F R T R ND 

RR T N  (S R  PR D S 
P T )   n ehalf of Shri agiian 
Ra,  rise to ake a state ent on 
the su ission of two interi reorts 

of National o ission on gricul
ture

MR SP R  ou ay  lay it
on the Tale

S R PR D S P T    lay 

the state ent on the Tale of  the 
ouse.
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State ent

s Me ers are aware,  th Na
tional o ission on griculture set 
u y the oern ent of ndia had 

een asked to ake interi  reco

endations on  such ite s  of the 

Ter s of Reference gien to the  as 
it ay dee  fit The o ission had 
earlier su itted 21 nteri  Reorts 

on  different su ects  The su a

ries of i ortant  reco endations 
ade therein  were laced  on the 
Tale of  the Saha  oies of all 
these Reorts hae also een laced 

 the irary of the Saha

2 The o ission has  su itted 
today the 13th March 1975 to the o
ern ent of ndia two orr nteri 

Reorts on the following su ects 

1 gricultural Price Policy

2 ertain  ortant sects of
Marketing and Prices of ot
ton,  ute   roundnut  and

Toacco

These Reorts as well as the su
ary of the T ortant reco enda
tions ade in these two nteri Re
orts are laced on the Tale of the 
Saha Placed in irary Sec No 
T-916875 

3  hae directed y Deart ent 
to  ea ine  the  reco endations 

uickly efore oern ent tae fur
ther action  the atter

S MM R  F  T   MP RT NT 
R MM ND T NS M D N T  
T  NT R M R P RTS S MT
T D  T  N T N  MMS
S N N R T R N lfl  

M R  1975

The National o ission on gri
culture su itted the following two 
nteri  Reorts to the oern ent 

of ndia today,

(1) gricultural Price Policy  and

(u)  ertain ortant sects  of 
Marketing and Prices of otton, ute 

roundnut and Toacco

The o ission had earlier su
itted  nteri Reorts coering 
different asects of agricultural de
elo ent  ith the stt isston now 
of two ore Reorts, the series of 
nteri  Reorts is  co lete  The 
o ission is now engaged in draft
ing its Final Reort  The ore i
ortant reco endations ade  y 
the o ission  these two nteri 
Reorts are riefly indicated  the 
following aragrahs

(1) gricultural Price Pokey

The o ission,  its nteri  Re
ort on  gricultural Price  Policy, 
has indicated its a roach to  rice 
olicy for oth food and co ercial 
cros and the entire ackage of su
ort   rice   rocure ent urchase 
rice  rocure ent  and  distriution 

of cereals and such  asects of food 
olicy as are releant to rice olicy 

The Reort also deals  with the ar
range ents for adising the oern
ent in the atter of  agricultural 
rice olicy

The  o ission  has  e hasised 
the need for assuring re uneratie 
rices to the far ers with a iew to 
encouraging inest ent  agriculture 

and adotion of odern technology 
t the sa e ti e, it has stressed, the 
rice olicy should facilitate growth 
with  staiht  and  should e  for
ulated keeing  iew its i act 
on the econo y as a whole

The o ission has not faoured 
reliance  on nnce  as the  rincial 
echanis  for  aug enting roduc
tion  a situation where  hoitages 
run across the oard  since such a 
olicy will  onl add to  rice rise 
without yielding higher  outut  t 
has felt that for increasing roduc
tion and  the far ers  inco e the 
a  e hasis  should e on  tech
nological  i roe ent  and  aaila
ility of crucial inuts

n the iew of the o ission, the 
aor ai of the rice olicy should 
e to correct distortions arising out 
of i erfections of the  arket  t
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tihoutd wtk  safeguard the tntarast 
f the a  when rices fall and 
rotect the  consu ers when rices 

lte.

rhe ain ission has reco ended 

that ini u  su ort rices should 
e fied for the rincial cros, oth 

food and co ercial cros, and that 
they should e announced well efore 
the sowing season to facilitate inest
ent decisions y the far ers  The 
rice should e fair and coer the 
cost of roduction as also include a 
reasonale rofit  hile the eisting 
ractice of fiing a unifor  all-ndia 
su ort rice should continue, a s all 
differential in rice ay e allowed 
in secially high cost areas.

n dealing with the asis for rice 
fiation, the o ission has  rotd 
that the wide ariation  and other 
li itations of the aailale cost data 
do not roide a fir asis  t has 
roosed the deelo ent and use of 
an inde nu er syste  for the rin
cial cros to take into account year 
to year changes in the costs of ro
duction  Till the inde nu er sys
te  is  deeloed, the  gricultural 
Prices o ission should ake an 
infor ed udg ent aout  fair su
ort rice, after taking into a ount 

aailale infor ation and consulting 
its  adisory anels   oweer, the 
rice fiation should take into  ac
count the fluctuations in inut rices.

Regarding the rocure ent rice of 
cereals, the o ission has taken the 
iew that it should e related to the 
urchasing caacity of the ulnerale 
sections of the society, who  the u

lic distriution syste  should rin
cially cater for.  The rice though 
higher than the su ort rice, should 
not e uch aoe the issue rice 
inus the cost of distriution lus, 
at est, a s all ele ent of susidy

The o ission has suggested en 
large ent of the ulic distriution 
syste  to coer, on a regular asis, 
articularly ulneiale rural areas  
the country,  such as drought rone 
and flood  affected areas.  For ade

uate functioning of the distriution 
syste, rocure ent of aout 12 er 
cent of cereal roduction, on an aer
age, for the net few years has een 
1 eco ended.  This i lies the ro
cure ent of 12 illion tonnes in 1075.

The o ission has referred the 
syste  of  co ulsory graded  ley 

on roducers, illers and hullers as 
the aor oerational instru ent  for 
rocure ent of cereals, with reliefs, 
as ay e dee ed necessary, for the 
s allest  roducers   Due  allowance 

also has to e ade for differences 
 outut leels etween irrigated and 
unrrigated  areas  The o ission 

has stressed the need for legal sanc

tions,  adeuate  ad inistratie  ar
range ents as well as olitical ack

ing for effectie i le entation

The o ission has reco ended 
the rearation, eery year, of a Na
tional Food  udget after taking a 
realistic iew of the reuire ents and 
aailaility  The rates of ley in each 
State would re uire to e fied on 
the asis of its  rocure ent target 
ther estalished for s of rocure
ent like rc-r tie urchase could 
e considered roided the State con
cerned is ale to fulfil its  rocure
ent target

nce the ley s collected on the 
asis of the target, the far ers will 
e free to sell the re aining uan
tu  in the oen arket and the State 
can re oe restrictions on oe ent 
ut the uestion whether a State has 
fulfilled its oligations should e de

cided y the entie and not y the 
State concerned

Regarding co ercial  cros, the 
o ission  has reco ended that 
the gricultural Prices o ission, 
aart fro   reco ending  su ort 
rices for the  aor ones,  should 
watch the rices of other co odi
ties and reco end, whereer neces
sary, su ort rices and the easures 

reuired to ake the  effectie.  The 
o ission has suggested the esta
lish ent of an gricultural o o
dities ororation of ndia for rice
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su ort and other oerations in res
ect of co ercial cros other than 
cotton, ute and toacco.

The o ission has reco ended 
e ansion of the eisting three-Me - 
er gricultural  Prices o ission 

to a four-Me er o ission in or
der to enale it to take a ore in

for ed iew on arious issues  ne 
of the Me ers will e an agricul

tural scientist  e erienced   ro
le s of roduction  nother e
er will e a non-official with under
standing of agricultural  roduction 
and consu er role s

n order to roide a etter range 
of consultation, the o ission has 
also suggested the a oint ent of a 
Technical Panel, consisting of agri
cultural  scientists,   ad inistrators, 
econo ists and statisticians, to adise 
the Prices o ission  This will e 
 addition to the eisting  adisory 
Panel of Far ers

(u) ertain ortant  sects of 
Marketing and Prices of otton, ute, 
roundnut and Toacco

n this nteri  Reort, the o
ission has ade a road assess ent 

of so e  asects  of the  arketing 
structure for four i ortant co o
dities  otton, ute   roundnut and 
Toacco, in the light of likely trends 
 roduction and  de and oer the 
co ing years and the reailing at
terns of arket arrials

The o ission has  noted  that 
those co odities are su ect to con

siderale year to year fluctuations in 
roduction and  rices  which  are 
har ful  to  sustained  roduction 
effort   and  that  the  iddle en 
through their  hold on the  arket 
echanis  continue to  e loit the 
far ers  t  has suggested  arious 
easures to facilitate arketing of 

these co odities and to  stailise 
their rices, so that, on the one hand, 
the cultiators are assured of reason
ale returns on their inest ent and, 
on the other, the econo y  enefits 
fro  stale rices and su ly

tft, 1970  Su asion ttf  300
nteri Reort of  (fc)

ie o ission law suggested that 
the gricultural o odity orora 
tion of ndia, the  estalishent of 
which has een roosed  the n
teri Reort on gricultural Price 
Policy, should deal with the arket
ing asects of oilseeds  ft has also 
reco ended that the roosed Tor 
acco oard should e entrusted with 
the resonsiility of stailising the 
rices of arious grades of toacco.

The o ission has  e hasised 
that all the o odity ororations 
(le  otton ororation, ute or
oration, Toacco oard and gricul
tural o odity ororation) should 
e eui ed with adeuate financial 
and hysical resources to enale the  
to ga  a co anding osition  the 
resectie co odity arkets

These ororations  should act as 
holding agencies  y acuiring  and 
oerating uffer stocks and hel in 
oderating the rice  ariation and 
aintaining an een flow of su lies 

for the industrialforeign trade sec
tor  Further, they should work on 
i orte ort  asis   The  o is
sion has also felt that for discharging 
these resonsiilities  they should e 
gien a easure of  fleiility and 
free hand for deter ining the agni
tude and ti ing of their oerations, 
secially  resect of i orts

The o ission has stressed that 
the credit olicies of the Resere ank 
of ndia should e so designed as to 
hel these ororations to estalish 
the seles  The ororations should 
deelo cadres of functionaries who 
can undertake co ercial oerations 
without the  su ort  of any  fiscal 
concessions

igh riority needs to e gien to 
the roision of essential infrastruc
ture such as arket  yards, ware
houses and auction floors and creat
ing adeuate grading facilities to en
sure roer arketing of these rros 
The o ission has  reco ended 
the oening of regulated arkets in 
new areas eing rought under cul-



tiatlon of these cros and the e- 
tiising of regulated  arkets lying 
dor ant lor want of funds.

ntroduction of auction-cu -tenger 

syste  in the regulated arkets with 
the right to re-e t any lot at the 
highest rice reached in the id has 

een suggested in the case of cotton 
 and ute.  n the case of toacco in
troduction of auction sales on a uni
ersal asis  has een  reco ended 
as essential.  Secret id tender  sys
te  followed in certain arts of Ta il 
Nadu and arnataka has een co
ended in the case groundnut.

The o ission has also suggested 
that the Ministry of ndustrial Dee
lo ent should take stes to encour
age indigenous anufacture ot new 
tyes of gins and resses to eet the 

rocessing  reuire ents  of  etra 
long, long and finer arieties of cot
ton.  To eet the i ediate needs, 
their i ort has een suggested.

The o ission has reco ended 
that ini u  su ort rice should 
e fied in f e case of toacco, ar
ticularly for F and idi tye3.

a  Matter nder P N 22,
Me 

13.07 hrs

M TT R ND R R  377

lleged i ro riety in announce

ent M D TSD T  S T 

MPT N   FR M P M NT   F  N  

N P R NT  S D T N RT N 

S S.

S R  S MN T  TT R  

( urdwah)  Mr. Seaker,  eg to 

raise the uestion of a grae i ro

riety which has wn co itted y 
the  oern ent  of  ndia.  n  the 
udget seech of the  hon. Finance 
Minister on 28th Feruary,  he  an

nounced the i osition of the entral 

ecise duty on all ite s not already 
coered y the schedule to the entral 

cise and Salt ct at the rate of 
one er cent.  e has roosed an 

a end ent to that effect in the Fin

ance ill which we are going to con
sider.  The udget  discussions are

1896 (S ) Matter nder 202 
Rule 377

going on in the ouse fro day to 
day ut surrisingly we find in to
days aers  a also told that in 
the announce ents on the radio last 
night this was stated that the o

ern ent of ndia had announced e

e tion fro  ay ent of this new 
one er cent ecise duty in resect 

of so e goods.  So far as ee tion 
itself is concerned, wt are not o os

ing naturally we welco e this.  e 
are against the i osition  ol  the 

ecise duty ut what we o ect to is 
the anner  in  which this ouse is 

eing treated.  hen this ery atter 
is efore the ouse and the ouse 

is sieed of his atter, the udget is 
eing discussed fro  day to day, to 

announce this i ortant olicy deci
sion through the ediu of the Press 

and the Radio and not to co e efore 
the ouse and ake a state ent e
fore the ouse is a atter of grae 
i roriety and    su it  that  it 

i inges on the rights of the ouse 
and it a ounts to a reach of rii

lege.  e should like to know why 
the oern ent rushed to the Press 
and radio and did not co e efore 
the ouse when the ouse is sitting 

fro  the 28th Feruary.  There is no 
reason why this ouse is eing treat

ed  such a caalier anner, why 
the Ministers cannot co e efore the 

ouse.

MR. SP R hat is the source 

of the news s it so e state ent y 

the Minister

S R S MN T  TT R  

t says here sokes an of the Fin
ance Ministry----- e are not going

to gie u whateer li ited rights we 
hae. T ey ust e ress their regret

S R S. M. N R  ( an ur) 

 ay add this to what Mr So nath 
hatteree had sa.  hen the Min

ister e lains,  would only   urge 
uon hi  to tell us  whether such 

decisions to ee t goods fro  duty 
will e taken for ore co odities, 

without  reference  to  Parlia ent, 

erely ecause there is a  de and 

for certain ee tion or withdrawal. 

s long as Parlia ent if in session


